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In  addition, the Chukha Hydel 
Project (4 X 84 MW), located in 

Bhutan and financed by the Govern-
ment of India is under construction 
by the Chukha Project Authority 
headed by Minister of Development 
Government of Bhutan. After meet-
ing the power demands of Bhutan, 
270— 3 °° M W  of power from Stage-1 
is likely to be available to India which 
will be distributed among the States 
of West Bengal, Bihar and Assam.

Decision to open Retail oil shops 
by I.O.C. in Orissa

4802. SHRI RASA BEHARI 
BEHERA: Will he Minister of 
PETROLEUM , CHEMICALS  
AND FERTILIZERS be pleased to 
statr

(a) whether it is a fact that the 
Indian Oil Corporation has decided 
to open retail oil shops in the back-
ward district of Orissa and allot 
dealership to the tribals and unem-
ployed graduates in the State;

(b) if so, names of the places of 
Kaiahandi district of Orissa identi-
fied so far for opening retail shops 
by Indian Oil Corporation;

c) whether it has been worked 
out, if not, the reasons therefor; 
and

(d) the number 01 unemployed 
Graduate benefited under the
scheme ?

TH E M INISTER OF PE-
TR O LEU M , CHEM ICALS AND  
FERTILIZERS (SHRI P. C. 
SETHI): (a)-Yes, Sir.

(b) and (c). The names of lo-
cations in Kaiahandi district of 
Orissa identified for opening retail 
outlets (petrol/diesel pumps) by
I ndian Oil Corporation during 
1980-81 are Khariar and Mottar.

(d) Selection of dealers is yet 
to finalise!
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Amounts Advances to Monopoly 
Houses b y PubHc Financial 

Institutions

4804. SHRI BHOGENDRA  
JHA: Will the Minister of LAW, 
JU STICE AND COM PANY AF-
FAIRS be pleased to refer to the 
reply given to Unstarred question 
No. 1172 on 24th February, 1981 
regarding assets and liabilities of 
Monopoly Houses and state:

(a) whether information in res-
pect of odvances to Monopoly 
Houses by Public Financial Insti-
tutions has since been received, if 
so, details thereof; if not, reasons 
therefor and any time limit for the 
same; and

(b) the list of specific concerns 
of Monopoly Houses in which 
major part of amount is advanced by 
Public Financial Institutions?




